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THE CONFINGENCY EUND QF INDIA (AMENDMENT)
ACT, 1994

No. 1 or 1995

[7th Jaauary, 19954] ;

An Act further to amend the Contmgency Flmd of Ind.la Act, 1950

~BE it enatted by Parliament in the Forty-fifth Year of the Republic - of

India as follows —_

1. (1) This Act may be called the Contlngency Fund of Indxa (Amend—

" ment) Act, 1894,

(@) It ghall be: deemed to have geme into force on the 10th day of

: Oetﬁbeﬁ- 1994.

. 2. To seetion 2 of the Contmgency Pund of India Act,

proviso . shall be subsmtuted namely: —

‘Provided that during the period beginning on tbe 10th. day Of":

. October, 1994 and ending on the 3lst day of March, 1995, this section

‘shiall have effécf subjeét to- the modification that for the words “fifty
‘the wiseds - “élghf hunﬂreﬁ
rupées” shall be substituesd”,

3. (1) The Contingency Fund of India (Amendment) Ordznance 1994
is hereby repealed.
(2) Notwithstanding such repeal, anything‘ manner or any action taken

under the principal Act, as amended by the said Ordinance, shall be deemed
to have been done or taken under the principal Act, as amended by this

Act.

1950 - (here-
inafter referred to as the principal Act), for the proviso the following'
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